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LENIRAL #riaN 1SRRI IVE TRIBUNAL

i , | . . BANGALORE BENCH
o . v LA B K E X X3
y .
O Commercial Complex(BDA)
Indiranagar
Bangalore - 560 036
) Dated 3
15 MAR 1989
APPLICATION NO (8) 1573 to 1575, 1612/08(F) & 8 /89(F)
W.n, NO (S) 4 /
- Applicant (s . Respondent. (s) -
Shri V. Thippa Setty & 4 Ore - V/s  The Birector, Census Operations in Karneteka,
To : - Bangalore & another

Shri V. Thippa Setty \f;u~44”” g i 6. :g:zc:;'s“""
"0t -
§:;, z:’ 2nd A" Main 35 (Above Hotel Su-gath)
oss, Srinivassnagar Ist Main, Gandhinagar
Banashenkari Ist Stage, II Block 8a ’ 60 003
Bangalore - 560 050 . ngalors - 5

pvgk 7. The Director of Cansus Opsrations |
) in Karnateka !

Shei Jehangesr Pasha
No. 1788/A, 9th Cross

' 21/1, mission Road .
Sth Main, R,P.C.. Leyout ¥ . ’
Bangalore -~ 560 040 KI% Bangslore - 560 027
: " 8. The Registrer General of Indis

:hx‘i S. Anjaneyulu : Ministry of Home Affaire
0. 24604 st Floer .
10th Mein, '0! Block ‘ . 2/A, mansingh Road

* Nsw Dalhi - 110 019
2nd Stage, Rejsjinagar - .

Bangalor. - 560 010

S

9.. Shri M. Veswudeve Rec
Central Govt. Stng Counsel

- 4. Shri K. Narayans Bhat o High Court Building
526, MIG, Second Phasa _ ‘Bangalore = 560 001 1
Sector 'A', Yelahanka New Town |

Bangalere - 560 064 3 , . . |
S. Shri G.8. Chougala
Investigsator
Office of the Birector of CQnsus
Dporations in Karnataka
21/1, miesion Road >
Bangalore - $60 027

At N - .
'

/Subject : SENDING COPIES OF ORDER WASSED_BY THE BENCH ‘

Please fPind enclosed here\uith a copy of DRDER/SiﬁX/iﬁstRBBRx
passed by tus Tribunal in the above said application{s) on 10-3-89
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: iﬁ ., BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
L BANGALORE BENCH:BANGALORE

DATED THIS THE 10TH DAY OF MARCH, 1989

PRESENT: HONYBLE SHRI JUSTDCE K.S, PUTTASWAMY « + « VICE CHAT RMAN
HON'BLE SHRI LQB.AQ REGO ) ..-P&MBER (A)

APPLICAT%ON NOS. 1573 to 75, 1612/88
& 8/89

1. Sri V. Thippa Qett*[
Aged 40 years,
S/o Sri Venkataramanappa,
No.96, Second 'A' Main,
- 3rd Cross, Srinivasa Nagar,
B.S.K. Ist Stage, II Block,"
BANGALORE-SéO 050,

2. Sri Jahangeer Pasha,
ed 41 years, '
s/o Sri S S. Jagirdar, : '
No.1788/A, 9th Cross, o
5th Main, R.,P.C. Layout,
BANGALORE-56O 040.

Aged 40 years,

$/o Sri Venkataramanappa,

No0,2460, 1st Floor,

10th Main, 'D* Block,

nd Stage, Rajajinager, .

angalore-560 010, « « dAPPLICANTS IN
AJNO, 1573 TO
75

|
3. Sri S. Anjaneyulu, \

Sr1 Ky;Narayana Bhat,
ed 42 years,
S?o Sri Subraya Bhat,
526, MIG, Second Phase, ‘
Sector 'A'y Yelhanka New Town
BANJALORE-SéO 064, o+ +APPLICANT IN

( shri K. Sumana...a.Advocate)

5« Sri G.B Chougala,
Aged 42 years,
s/o Sri Basavanth Chougala,
Office of the Director of
Census Operations, Karnataka,
No.21/1/, Mission Road,

BANGALORE =560 027. ...APPLICANT IN
A.NO, 8/89 é
(IN PERSON)
VS.

k\ | '40'00;2/-



1¢ The Director,
Census Operation in Karnataka,
Bangalore,

2. The Registrar General Of India, !
Ministry of Home Affairs,
Government of India,
2/A, Mansingh Road,
NEW DELHI-1ll, « « yRESPONIENTS

(Shri M, Vasudeva Raoi....Advocate)

Théseiapplicatipns having come up for
hearing before this Tribunal to-day, Hon'ble Shri.
Justice KiS. Puttaswamy, Vice-Chairman, made the
following t=

ORDER

A These are applications made under

Section 19 of the Administrative Tribunals Aci,l935?

2% The facts of these cases and .the. ..
ik M‘&\

Ag,
questions of law that arise for determination in ks,
v 7, 0
EA

them are analogous to application No. 3?6/88 decided ', %
: »

¢

X
}
5

on 27.6 <1988 Shr1 S. Narasimha Murthy vé. Joint

Director of Census Operations in Karnatéka,\sangalore.

V

The distinction if any in regard to the posts héTd %
Rl
by the applicants and Shri S. Narasxmha Murthy does
not make any difference 1n the appl;cation of the

nrinciples enungiated in Narasimha Murthy's case.

3. For the very reasons enunciated

in Narasimha Murthy's case, we allow these applications |
and direct the Registrar General of India,New Delhi
(Respondent 2) to consider the cases of the applicahts

000-.03/-




for‘regulafisation @s claimed by them in accordance

with law and the observations made in Narasimha
Mirthy's case and paés appropriate orders as

the circumsténées Justify with all such expedition
as is possible in the circumstances of the cases
and in any eyent within a period of three months
from the date of receipt of this order. '

AN
4, Applications are disposed of in

lthe above termsf But.in the circumstances of

the cases, we direct the parties to bear their

own costs.
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_ CENTRAL ADMINISTRA TIVE TRIBUNAL ) ‘ |
BANGALORE BENCH '

FRAR R IR K KRR
~J ‘Commercial Complex (BQA) ‘ :
' . Indiranagar
Bangelore - 550 0S8
- Dated s 24JA
CONTEMPT ' - , Exa()
PETION (CIVIL)wopuaendaon N (S) 68 to 72 /.89
IN APPLICATION NOS, 1573 te 1575, 1512]8"1'7‘2"739(F)
Rpplicant (s) ‘ Respondent (s) -
Shri V, Thippa Setty & 4 Ors V/a~A The Joint Director, Cnnsus Operation in
To ‘ Karnateka, Bangalore & anr
1. Shr{ V, Thippe Setty 6. DOr M.S5, Nagarsja
No, 96, Second 'A' Main Advocate
3rd Cross, Srinivasa Nagar _ 35 (Above Hotel Swagath)
Banashankari Ist Stage, II Block . Ist Main, Gandhinagar
Bangalaere = 560 050 Bangelore = 560 009
2. Shri Jahangser Pasha 7. The -Joint Director
No, 1788/A, 9th Cross 4 . .Census Operations in Karnatake
Sth Main, R,P.C, Layout ' No. 21/1, Mission Road
Bangzlore - 560 040 ’ : - Bangalore - 560 027
3. Shri S. Anjanayalu A 8. The Registrar General of India
No, 2460, Ist Floor, 10th Main Ministry of Home Affairs
‘D' Block, 2nd Stage - 2/R, Mansingh Road
Rajajinagar - New Delhi - 110 011
Bangalore = 560 010
E 9. Shri M, Vasudeva Rac
4, Shri K, Narayana Bhat : Centrsl Govt, Stng Counssel
No. 526, MIG Second Phase . High Court Building
Sector 'A', Yelahanka New Touwn Bangalore - 560 001

.Bangalore = 560 064

S. Shri G.B, Chougela
Investigator
Office of the Dirsctor of
Cansua Operations in Karnataka
21/1, Mission Road
Bangalore - 560 027

Subject ¢ SENDING TOP _IES OF ORDER PASSED BY THE BENCH

Please find emclosed herewith a copy of oRoER/ewms/nwemmgga
C.P.(Civil) Nos.
passed by this Tribunal in the above saicz W) on 19-1-90 .

Encl s As abowe



’ " BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| @ BANGALORE BENCH, BANGALORE

DATED THIS THE 19th DAY OF JANUARY, 1990
Hon'ble Shri P.Srinivasan, Member(A)
Hon'ble Shri D.Surya Rao, Member(J)

CONTEMPT PETITION (CIVIL) NO,68 to 72/89

Present:

l, V.,Thippa Setty,
No,96, Second 'A' Main,
3rd €ross, Srinivasa Nager,
Banashankari lst stage,
II Block, Bangalore.%60 050.

2. Jahangeer Pasha
No.1788/A, 9th Cross,
5th Main, R,P.C.Layout,
Bangalore~560 040,

3. S.Anjaneyalu,
No.2460, 1st Floor, 10th Main,
‘D' Block, 2nd Stage,
Rajajinagar, Bangalore.560 010,

4, K.Narayana Bhat,
No.526, MIG, Second Phase,
Section *A' Yelzhanka New Town,
Bangalore.560 064,

5. G.B.Chougala,
Office of the Director of Census,
Operations, Karnataka, No2l/l1,
Mission Road, Bangalore.560 027, «s Petitioners.

(Dr.M.S.Nagaraja, Advocate)
Vs.

l, sh.B.S.Narasimha Murthy,
The joint Director,
Census Operation in Karnataka,
. No.21/1, Mission Road,
;V@}ﬁangalore.560 027.

2. ShyVv,.S,Varma,
The, Registrar General of India,
Ministry of Home Affairs,
ﬁlA'Mansingh Road,
ANew Delhi-110 Ol1, .+ Respondents

\*“rg-f«”idg?Shri M.Vasudeva Rao, Advocate)

/

These applications having come up for hearing before
this Tribunal today; Hon'ble Shri P,Srinivasan, Member(A),
made the following:

P é\,/\’)/ .e2/-




In these contempt [petitions the petitioners allege
that the respondents have not implemented the Order
dated 10-3-1989 made by this Tribunal disposing of the
applications No.1573 to 1575/88, 1612/88 and 8/89 directing
the respondents to consider regularisation of the petitioners
in the post of Investigators, and by not doing sc they
have committed contempt jof this Tribunal.

2. Dr;M.S.Ncgaraja, learned counsel for the contempt
petitioners and Shri M.Vasudeva Rao, learned additional

standing counsel for the respondents have been heard,

3. In another set of applications viz. A,N0.859 to 863/89
disposed of by us today we have directed the respondents
therein to finalise the gradation list of Statistical
Assistants within a time frame limited therein and
theréafter to review promotions to the post of Investigators
already made, if that becomes necessery, Till that is

done the question of reqularisation of the petitioners

herein in the post of Investigators does not arise,

- In view of the pbove, the notice of contempt of
\\ci'
é§§r outi?is discharged and the proceedings for contempt of
G‘ﬂ( ' court re\dropped. Parties to bear their own costs,
TSI
\d\ N )
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